IN THE INCOME TAX APPELLATE TRIBUNAL

RAJKOT BENCH, RAJKOT
(Through Virtual Court)

BEFORE SHRI PRADIP KUMAR KEDIA, ACCOUNTANT MEMBER

& MS. MADHUMITA ROY, JUDICIAL MEMBER

assessment years.

S. Appeal AY. Appellant (PAN NO.) Respondent A.R.(Shri)
No.
1. ITA No. 2009-10 |ITO Jaykishan Fibre M. J.
259/Rjt/2016 Ward-1, Bhuj Pvt. Ltd. Ranpura
(AACCKG6161H)
2. ITA No. 2009-10 |Ojas Jaysukhlal Dave |DCIT D. M.
108/Rjt/2018 (ABQPD7998H) International Rindani
Taxation, Rajkot
3. ITA No. 2006-07 |Shri Prabhashankar ITO -do-
398/Rjt/2017 Dalpatrai Dave Ward-2(2)(5),
(AIKPD7793H) Rajkot
4. ITA No. 2011-12 |Pravinsinh R. Chauhan [ACIT Samir
194/Rjt/2017 (AAXPC2128G) Central Cir. 1 Bhuptani
Rajkot
5. ITA No. 2014-15 [Shri Ranjeet ITO -do-
282/Rjt/2018 Mansukhbhai Maru Ward-1(5),
(BKSPM1374E) Jamnagar
6. ITA No. 2009-10 |ACIT M/s. Simpolo Vimal
303/Rjt/2013 Circle-5, Vitrified Ltd. Desai
Rajkot (AALCS1872N)
7. IT(SS)A No. 2009-10 |DCIT M/s. Simpolo -do-
68/Rjt/2017 Central Cir.1, Vitrified Pvt. Ltd.
Rajkot (AALCS1872N)
8. C.0O. No. 2009-10 [M/s. Simpolo Vitrified |DCIT -do-
12/Rjt/2017 Pvt. Ltd. Central Cir.1,
(AALCS1872n) Rajkot
9. IT(SS)A No. 2010-11 |DCIT M/s. Simpolo -do-
69/Rjt/2017 Central Cir.1, Vitrified Pvt. Ltd.
Rajkot (AALCS1872N)
gt T 3T T/ Respondent by : Shri Om Prakash Singh, CIT
DR & Shri S. S. Rathi, Sr. DR
HE_JT-IT:I'I?C‘?' Fr afr@ / Date of Hearing 12/0172021
YU I dIE /Date of Pronouncement 12/01/2021
3ME/ORDER
PER BENCH:
The captioned nine appeals arise from the respective orders of the
Commissioner of Income Tax (Appeals) (‘CIT(A)’) against different



ITA No.259/Rjt/2016 & 08 others -2 -

2. The captioned assessees have sought to withdraw the appeals listed
above on the ground that they have opted to avail benefits of ‘Vivad se
Vishwas Scheme, 2020 (VSV). When the matter was called for hearing,
the 1d. counsels for the assessee at the outset have submitted that they do
not seek to pursue the said appeals owing to exercise of option for availing
VSV Scheme and consequently requested that their applications for
withdrawal of appeals may please be granted. Reference was also made to

written requests in this regard.

3. The 1d. Departmental Representative for the Revenue stated that he
has no objection to withdraw the appeals in the circumstances narrated on

behalf of the assessee.

4. In the light of oral/written requests made on behalf of the captioned
parties, all the appeals are dismissed as withdrawn. However, in the event,
the assessee fails to avail the benefit of VSV Scheme for any bonafide
reasons, then the assessee concerned will be at liberty to seek restoration of

original appeals for hearing before ITAT in accordance with law.

5. In the result, all captioned appeals are dismissed as withdrawn.
| This Order pronounced in Open Court on 12/01/2021 |
Sd/- Sd/-
(PRADIP KUMAR KEDIA) (MADHUMITA ROY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Ahmedabad: Dated 12/01/2021
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